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Ordr of the Tribuna 

Issue notice on the respondents. 

Returnable b 26. 5 .00. 
List on 126.5.00 for orders. 

Mem4llx- 
mk 

7.6 .2O0O 

mk 

( 

Prsent : Hon'ble Mr.D.C.Verma, 
Judicial Nmber. 

Notice be issed to the respondents. 

Respondent NO.5 is a private respondent. 

Notice be jssed to him also. The same 

be issuedLwitFiifl 3 weeks. 
List on 28.6.00 for orders. 
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1resent : Hon'bie Mr S.Biswas, Adrnjnjs-
trative Member. 

Mx 	 x 
E3±z a ±iaRk Learned counsel M 

P.Barua for review applicant and learned 

counsel Mr M.Chanda for the opposite 
C: party present. 

Issue notice to the opposite party. 

Post on 8.8.2000. 
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Present : - Hon'bie Nr. Justice D.N.Chohy, 

':Vice-Chairrnn. 

A prayer has been made on behalf of 

Dr. B.P.Todi, learned counsel for the Review 

Applicant for àdjournement. Prayer allowed. 

List on 1.11.2000 for further order. 

o* t 
LvLtL 

e oü 

trd 

Ifr 
0,1,- 	)Jce1 

Vice-Chairman 



I 
I 

R.A. 11/2000 
	(21  

rste of the Registry 	Date 	 Order of the Tribunal -' 

2.11.00 
	

On the prayer of Dr Bd,P.Todi,learned 

counsel for KVS the case is adjourned 

to 7.11 .2000 for order. 

Vice-Chairman 

lNfl 

Psent-- : The Honlbl# Mr Jttstice D.N. 
Chowdhury,1  Vice-Chairman. 

This is an aplication seeking for 

review of the ordezj dated 4.2.2000 passed 

by this Tribunal ir O.A.No.33/2000. The 

petitioner moved tis Tribunal by the 

aforesaid O.A. pra,in for her transfer 

from Kendriya Vidylaya, panbari to 

Kendriya vidyalayaj Bongaigaon on the 
ground thai her, huband is working in 

BongaigaOn 11n the absence or any such 

vacancy at Bongaiacn, the respondents 

ere diredtéd to pXe the applicant to 

a place nearer to(Bongaigaon including 

}Zokrajhar in confrmity with the policy 

of' the Government of India for posting 

of, spouse at the same station. 

Heard Dr B.p.'1odi,learned cosel 

for the review petitioner. Dr Todi 

submitted hat th Tribunal instead of 

issuing a directi?nt oughttô have 

given an opportunkty o the Kendriya 

Vdyalaya Sangathn to consider the 

case of the appl4ant alongwith like 

prsons in conforhtity with the policy. 

In other words Dr 'mdi challenged the 

merit of the decision as unlawful. The 

párameterof review J.s xestricted and 
I1JC! 	 U 

constrained an not ]iie an appeal. If 

the order is etrneous, it is not for 

kkK a review Cou t to review the same, 
it is only for t e higher Court to take 

care of the orde . In the circumstances 

the Review Appli ation is not entertained 
and accordingly the same is dismissed. 
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of ,  the Registry 	Date 
	

Order of the- Tribna -. 

7.11.00 
	

sent : The Hon'ble Mr Justice D.N. 
chowdhury, Vice-Chairman. 

This is an application seeking for 
review of the order dated 4.2.2000 passed 

by this Tribunal in O.A.No.33/2000. The 

petitioner moved this Tribunal by the 

aforesaid O.A. praying for her transfer 

from Kendriya Vidyalaya, Panbari to 

Kendriya Vidyalaya, Bongaigaon on the 

ground that her husband was working in 

Bongaigaon. The Tribunal ordered accor-

dingly. It also ordered that in the 

absence of any such vacancy at Bongaigaon 

the respondents are directed to post the 

applicant to a place nearer to Bongaigaon 

including Kokrajhar in conformity with 

Ithe policy formulated by the Government 

of India for posting of spouse at the 

same station. 

Heard Dr B.P.Todi, learned counse 1. 

for the review petitioner. Dr Todi subrni-

tted that the Tribunal instead of issuing. 

a directions to post the applicant at 

Bongaigaon ought to have given an oppor-

tunity to the Kendriya Vidyalaya Sangathar-
to consider the case of the applicant 

longwith like persons in conformity with 

he policy. in other words Dr Todi challer 
ged the merit of the decision as unlaw- 

ful. The parameter of review is restric-
ted and constricted and the review power 

is not like an appeal. if the order is 
erroneous, It is not for a review Court 

I to rev±ew the same, it is only for the 

higher Court to take care of the order. 

In the circumstances the Review Applica-

tion is not entertained and accordingly 

the same is dismissed. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :GUiJAHATI BENCH:: 

AT GUAHATI 

REVIEW APPLICATION NO.// /2000 

ORIGINAL APPLICATION NO 33/2000 

IN THE MATTER OF: 

An appliation for Review under 

Section 22(3)(f) of the Administrative 

Tribunal Act,1985 read with Rule 17 of - -

the Central Administrative Tribunal 

(procedure) Rules,1987, 

—AND- 

IN THE MATTER OF: 

Original Application No.33/2000. 

—AND 

IN THE NATThR OF 

An application for Review of 

order dated 4.2.2000 passed by this 

Hon'ble Tribunal in Original Applica-

tion No. 33/2000 

-AND- 

contd.. .. , . 2 
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IN THE MATTER OF: 

Smti Veena Tripathi 

Trained Graduate Teacher(Maths) 

Kendriya Vidyalaya, Panbari, 

District- Dhubri. 

I • 	licant 

-Versus- 

Union of India, 

represented by the Secretary to 

the Govt.of India,Ninistry of 

Human Resource Development, 

New iJeihi, 

Kendriya Vidyalaya 

Sangat~  ,Yja4 _ -i, represented by the 

cornmisiofler, 18, Institutional 

Area Saheed Jeet Singma.rg, 

New Delhi. 

3 The Assistant Commissioner, 

.111, 
	 Kendriya Vidyalayan Sangathan, 

Guwahati Regional Officer, 

Maligaon ,Guwahati. 

4. Principal, 

Kendriya Vidyalaya, 

Panbari ,Dhubri. 

contd... . .3 
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5. Sri Rameshwar Sharma, 

Teacher, Kendriya Vidyalaa, 

BRPL, Bongaigaori. 

.Respondents 

AND- 

IN Ti-IE MATTI 0.?: 

1. UfllOfl Of India, 

represented by the Secretary to 

the Govt.o:E India,Ministry of 

Human Resource Development 

Department, New Delhi. 

2, Kendriya Vidyalayanr Sangathan, 

Represented by the Commissioner, 

Kendrlya vidyalaya sangathan 

18 Institutional Area 

Shed Jeet Singh Marg New Delhi 

3. The Assistant commissioner, 

Kendriya vidyalaya Sangathan 

Guwahati Regional Office 

Maligaon Chariali,Guwahati. 

4, Principal, 

Kendriya Vidyalaya, 

Panbari , Dhubri, 

Review Petitioners 

The humble Petition of the 

Petitioners above named - 

contd, ..4 
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MOST IESPECTPULLY SHEWETH: 

11 	 That the applicant above named had 

instituted the aforesaid Original application 

No. 33/2000 praying her transfer from Kendriya Vidya-

laya Panbari to Kendriya Vidyalaya J3ongaigaon on the 

ground that her husband is working in Bongaigaon, 

2. 	That the applicant in her application had 

enclosed offices memorandum dated 12.6.97 issued by 

the Govt.of India ,Mmnistry of Personnel, Public 

grievances and Pension and that this Hon'ble Tribunal 

as per the said office memorandum had directed while 

disposing off the case of the applicant on 4.2,2000 

that respondents are to transfer the applicant to 

Kendriya Vidyalaya Bongaigaon. If no such vacancy 

is available at Bongaigaon the applicant may be 

transferred to a place nearer to Bongaigaon including 

Kokrajhar. This mist be done as early as possible at 

any ftate within a period of one month from the date 

of receipt of the order • Till such decision is taken 

at least one post should not be filled up by new 

appointee. 

ODpy of the order dated 4.2.2000 

is annexed herewith and marked 

as Annexure-?, 

contd, • 0 5 



3. 	That the Petitioners beg to file the Review 

application amongst others the following- 

G1.0UNDS 

(1) For that the Kendriya idyalaya sanathan 

has guidelines for transfer of its teacher to 

the place where spouse is working. Such cases are 

taken up for consideration after receipt of appli-

cations alongwith other similar prayer. 

For that the office memorandum dated 12.6.97 

issued by the Govt.of India,Ministry of personnel = 

and public Grievances and Pensions(Departmeflt of 

Personnel and Training) is only a guideline and 

an application is to be considered in accordance wit 

with own guidelines adopted by the Kendriya 

Vidyalaya Sangathan alongwith other similarly 

situated persons. 

For that the Hon'ble Tribunal had passed 

-: 	 order on the same day the case was moved, 

on the premises aforesaid,it is 

espectfully prayed that your Lordships 

may be pleased to admit this application 

and u.on hearing the parties may be pleased .  

to ,eview the order dated 4.2.2000 pa:sed In 

original application No.33/2000 and/or pass. 

further order or orders as your Lrdships 

may deem fit and proper, 

And for this act of kindness the Petii:iOflerS as in duty 

bound shall ever pray ; 

contd, . . ,affidavIt 
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• 	 _A'FIL.AVIT 

ISri D i Saini,són of.  Sri C.. Salni, aged about 

51 years,presefltly working as Assistant mmissiófler .  

(ofg) Kendriya Vidyalayafl ngathan,doherby solemnly 

affirm and declare as follows - 

1. That 1 am the Petitioflr No.3 in the instant 

• 

	

	 application, I have been authorised to file this 

affidavit on behalf of the other PetitiOflers and 

as such; I swear the same,I am fully acquainted 

with the facts and circumstances of the case, 

2, That the statements made in this affidavit and in 

paragraphs 	, .3 	of the Petition are true to my 

• 	 personal .knwledge and believe based on record and that 

1 have not suppressed any material fact. 	 - 

• 	 I sign this affidavit on this the 10th day of 

April,2000. 

Identified by me: 

H 
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j ,  In The Central Administrative Tribunal 
GU%AHATI BENCH * GtJWAHATI 

ORDER SEIEET 
APPLICATION NO. 3 3/ /) 00 OFl9 

Alians) 

C$poQdeutsJ u cJ 

4dvocatc for Applicant(s) 

;. 	':,... 

61vocate fotRespondeflt($)\' C 
J. 

J J 

U 

Notc. of the Repjczrr, 

4.2.0 	
Prest : Hon'ble JUUCe 

Vicej 

In 	this 	applj 	ioi 	the 	applicant 
is seeking cajn direct: 	to the respon- 
dta 	

The case of the 	pelicant is 	that 
she 	is a 	Trained 	Graduat 	Teacherworking 
n Kendriya Vidyalaya 	Panj 	Her husband  

is 	also 	a 	Thajn 	Grdte 	Teacher 	at 
present 	working 	in 	KendrLya 	Vidyalaya, 

Bongajgaon. 	Accoding 	to the 
alicant 	there 	are 	ceajn 	vacancjea 
at Bongajgaon. In spith of 

•vral 	epst 	7 
tions. the 	app1it 	has 	at 	ben Posted  
to the place where her 	is working. 
}lence the 	resnt app 4-t 

: 
0)fltd... 
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Order of the L'ribuiial 

Heard Mr. N.D. Goswamj, learned 
counsel appearing on beha1f of the applicait 

and Dr. B.P. Thdj, learned counsel for 

the Kendriya Vidy i Lya Sangatha. Mr. 

Goswajj draws my i tention to the O.M. 

dated 12.6.1997 lssu -J by the Govt. of 

India, Ministry of, Persrinel, Public Grievan-. 

ces & Pens jons (Department of Personnel 

and Training). As per the said O.M. husband 

and wife should be posted in same place. 

Mrs. Goswamj further sunits that Kendriya 

Vidyalaya follows the Govt. of India's 

instructions. Dr. Tool does not dispute 

the same. He however, sulznjts that he -

has no information rEgarding availability 

of post at Bongaigaon. 

On hearing the counse], for• the 

parties i dispose uf this application 

with direction Ito the rpondentgtotraifer - 
 

the applicant to Kendrtyi Vidyalaya, Bongai-

aon. If no such vacancy is available 

it Bongaigao, the appl:cant may be transfe-

red to a place nearer to Bongaigaori including 

okrajhar. This I must be done as early 

8 possible at oany rate I within a period 

If one nonth fran tj)A.. date- of receipt 

f this order. Till, such daCJrSjon is -taken, at 

east one post should no: bEpfilled..up by 
ew-appoinea. 	'- 

\ \ 

k 
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The application IS disposed of. No 
( "• S 	 •' 

Met, N. • 	 I te ,/ . 	) - / 
Pl'o-Shri M. Oh 	, A V. Cite, CAT G auhtj en ch ,Gau 2r 

Shri A.!eb aY,Sr.CGSCCAT Gauhati gench Guhatj...5. 
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